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(d) whether legislation validating 
these orders is likely to be introduced 
to cancel the effect of illegal promo* 
tiong by the Income-Tax Department?

The Deputy Prime Minister and 
Minister o f Finance (Shri Morarji 
Desai): (a) Yes, Sir.

(fc > The implicaions o f  the judg
ment as to the claims o f direct rec
ruits vis-a-vis promo tees ito Class 1 
are being examint'd in consultation 
with the Ministry o f Law.

(c) Income-tax Officers and Assist
ant Commissioners ot Income-tax are 
appointed un«ier Section 5 o f the In- 
come-Utx Avt in22iSection 1T7 o f the 
Income-tax Act, 1961. The notifications 
appointing the officers and Assistant 
Commissioners v.et> not chaUen^vJ 
before tiie Supreme Court. Moreovsr 
Hie Income Tax Art does not make 
any distinction between Ineomo-tax 
Officers. Class I and CIa<is II. Their 
powers under the Income-tax Act are 
the same. The decision of the Sup
reme CmiT does not renu. r invi.!i<l 
th.; o: lers p?ssed b -  I*v:>me-:ax Olli- 
cers or Assistant Commissioners of 
Income-tax 

<d) Does r. )t aris?
Financial Relations between Ceulre 

and States
291. Shri Jtladha JLiraaye:

Dr. la m  Manehar LohU:
^hri S. M. Hnnerjtse:
Shri George I’ernandcs:
Shri surendranath Dwlndjr: 
Shri Hem Barua:
Shri Iadn jit Gupta:
Shri Prakaah Vir Shastri 
Shri Sidhrshwar Pravid:
Shri M. Sundarsanam:
Shri Swell:
Or. Kami Sinrt:
Shri Klkar Singh:
Shri Ketai Biroa:
Shri A. 8 reedharan:

Will the Minister of Finance be 
pleased to state:

(a) whether Government’s attention
2.as been drawn to the Kerala and 
Andhra Pradesh Chief Ministers* sug- 
gestkM that the financial relations bet
ween the Centre and the State* should 
be given a statutory basis;

(b ) whether it is *lso a fact that this 
subject was discussed at the Chief
Ministers’ Conference held in Delhi ia 
April, 1967; and

ic) if so, the reaction of Govern
ment thereto?

The Deputy Prime Minister and 
Minister o f Finance (Shri Momrff 
Desai); (a) Government arc aware of 
cer.iiin reports in tlie Press to this 
effect.

(b ) and (c). The financial relations 
between the Centre and (the states are 
already cove mod by the relevant 
Articles in the Constitution.

Liberalisation of Abortion Laws
292. Shri Madha Umaye:

Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri Geerge Fernandes:
Shri Onhar Lai Berwa;
Shri Liladbar Kotoki:
Shri N. R. Laskar:
Shri Sradhak;tr Supakar:
Shri Mohan Swamp:
Shri B. S. Shanna:
Shri Yashpal Singh:
Shri S  C. Samanta:
Shri Ram Khlias G «p fi:
Shri Kanwar 1-a.l Gupta:
Shri Meetha Lai:
Shri Sidheshwar Prasad:
SUrl Ramichindra TTlaka- 
Shri DholeShwar M*eSii:
Shri K. Pradhani:
Shri Heerji Bhal:
Shri K. N. Paadey:
Shri Dhireadmaath:
Shri Vfohwa Nath Paadey:
Shri Mohsta:
Shri Prakasb Vir Shastri:
Shri Regbnvfr Singh Sluutri: 
Shri Nambiar:
Shri A. B. Vajpayee;

Will the Minister of Health and 
Family Planning be pleased to state:

<«) whether Government propose 
to introduce legislation to  sflhwt
to the recommendations o f  the Bhmh 
Committee oa  liberalisation of abor
tion laws contained in the report; an#

(b ) if so, when aod ia whs* t a * 9
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Tko Deputy Minister in the ««■»«■- 
t ty  Ot Health and I W I t  Planetar 
<Sh*i B. 8 . H aitkr); (a) Yes.

(b) After receipt and consideration 
•of the views of the SUt« Govemnwnts 
on »h* report of the Committee, it is 
proposed to introduce a Oill seeking 
suitable amendments to thu uxistinf 
relevant provisions o f the I.P.C.

Nitro-Pbesfhate Plant at Trombay

293. Shri P. Iju n u m ii*
Shri A. K. r i f i u  
tb it  Babnrao ratal:
Shri Madha Uasaje:
Shri Sldheahwar Prasad:
Shri S. M. M U :
Shri N. 8. S h a m :
Shri Shards Ifaad:
Shri Bri] Bhnshan Lai: 
tfhri Ram Singh /Vyarml;

Will tSr* Minister of M t d c u  and 
Chemicals be pleased to state:

( i j  whc*h'-T the Fertiliser Corpora
tion of India have invited a German 
expert to examine the nitro-phosphate 
plant in its Trombay unit and make 
reeommend;,! ion* for improving its 
performance;

(b) if so. tiie reasons therefor;

(r> whether the foreign contract ori 
have stat ,1 that the plant i.i perma
nently h a n d i p e d  anil that its per
formance would never be satisfactory, 
and

(d) if so, the action taken by Gov
ernment tp invest!#*!* into the matter 
and fix the responsibility for thi* 
state of affairs?

th e  Minister «T State tn the Minis
try of Pctrotewa aimi O ta a h ib  and 
o1 Manning Sm W  Welfare (Shri 
M d w  iM M h h ); (a) Yea.

(b ) To examine the feasibility of 
upgrading the phosphatlc content by 
<*» u »  at di-ammonium phosphate. 
***** <«P*i p h n th ah  op phosphoric 
•***•» a* to  reach ttw rated capacity

-) The foreign contoaotor haa ag
reed that it would not be possible to 
attain the rated captcity.

id) The foreign contractor h a s ex- 
pressed his willingness to explore 
methods for reaching the rated capa
c ity  b y  a d o p tin g  a lte rn a tiv e  mea:u>. 
I i .» ji-u-i a g re e d  to com e t.» Indi.-, for a 
twh:iir-ai discussion at the invitation 
o f tne F e r t i l i z e -  Corporation of In H ia  
M e a n w h ile , *h e  a d v ic e  o f  a German 
E*P*rt also has been obtained.

Stadri Fort Uis erg

294. Shri P. Kamamrti:
Shri A. K. Oopabux:

Will the Minister ot Petroleum and 
Chemicals be pleased to state:

(a) whether there is a shortfall in 
the total pivjduc' ion of Sindri Ferti
lisers;

(1) if so. th*; extent of the short
fall and the reasons therefor; and

I the st . -Ds taken to overcome the 
difficulties > -suiting in the shortfall?

The Minister of State in the Min
istry of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri
Kagfenraaaaiah); (&> Yes.

(b) Ajt against th - ti.:*et of &3.500 
tonnes of nitrogen in fertilizers, actual 
production was 90,068 tonnes, the 
shortfall thus being 3,432 tonnes. The 
shortfall was due to the additional 
*ale o f  ammonia to thi- Indian Explo
sives Ltd, Gomia and the non-avail
ability) o f proper quality of coking 
coals during the earlier pert* of the 
year.

(c ) Arrangements have been made 
with the Coal Contio:!er for regular 
supplies of piupir .'I'ulity coking 
coals. Two lean gas producers have 
been commissioned in November, 1MS- 
A naphtha gasification unit is M a g  
installed.




